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In c o m e -T ax

?i± i /Thakur Jugal Kisbore Sinha:
^ ^ ^ •\Sh ri Astliana:
Will the Minister of Finance be 

pleased to state the steps that have 
been taken to remit the income-tax 
payable in respect of the profits of 
the Co-operative Societies?

The Minister of Revenue and Civil 
Expenditure (Shri M. C. Shah): For­
merly, only the business profits of 
Co-operative Societies were exempt 
under a notification issued under sec­
tion 60 of the Indian income-tax Act. 
1922. In 1955, the scope of exemp­
tion was enlarged by the insertion of 
necessary provision in the Act itself. 
These provisions are contained in 
sub-section (4) of section 9 and sub­
section (3) of section 14 of the Act.

Sta te  B ank o f  I nd ia

. . . .  f  Thakur Jugal Kishore Sinha: 
I  Shri Asthana:

Will the Minister of Finance be 
pleased to state the manner in which, 
the State Bank of India will be help­
ful in the expansion of the rural 
credit movement?

The Minister of Revenue and De­
fence Expenditure (Shri A. C. Guha):
The branch expansion programme of 
the State Bank of India will bring 
banking facilities to rural areas and 
will provide vasdy extended remit­
tance facilities for co-operative insti­
tutions. The Bapk will help the co­
operative institutions connected with 
agricultural credit, marketing and pro­
cessing by j)urchasing debentures of 
land mortgage bank, and making ad­
vances against pledge of produce. The 
State Bank’s role in the context of the 
provision of crcdit facilities will be 
a growing one and will become sig­
nificant only after some progress has 
been made in the establishment of 
co-operative warehouses, as envisaged 
in the Agricultural Produce (Develop­
ment and Warehousing) Corporations 
Bill recently passed by the Lok Sabha 
and now awaiting the approval of the 
Rajya Sabha. The State Bank has

made a beginning with the purchase 
of a block of debentures of a land 

, mortgage bank. A “pilot” Scheme 
for providing credit to small scale 
industries at certain centres in the 
Bombay, Madras and Bengal Circles 
of the Bank has recently bMn drawn 
up and arrangements are now in pro­
gress to implement the Scheme, in 
the light of the experience gained 
from these pilot projects, a general 
scheme for providing credit in a co­
ordinated manner by the State Bank 
and the institutional agencies con­
cerned will be drawn up and extended 
to various centres in the country. For 
a niore clear idea of the matter the 
Hon’ble member is referred to the 
relevant provisions of the State Bank 
of India Act, and the relevant chap­
ter of the Rural Credit Survey Report 
Vol. II.

Gajflfrs TO S c h e d u le d  C a s t e s  
AND S c h e d u le d  T r ib e s

^ 2146. Shri Deogam: Will the Minis- 
^ te r  of Home Affairs be pleased to

state;
*

(a) the amount of grant given by 
the Government of India during 1954­
55 to the State Government of Bihar 
for the uplift of Scheduled Castes 
and ScheduliSd Tribes that was aUow- 
ed to lapse; and

(b) the reasons thereof?

The Mhiifter in the Minirtiy of 
Home Affairs (Shri Datar): (a) and
(b). So far as the Central grants given 
to Bihar during 1954-55 for the up­
lift of the Scheduled Tribes are con­
cerned. attention of the Hon’ble Mem- • 
ber is invited to the reply given on 
25th August. 1955. to his Starred 
Question No. 1145 and the subsequent 
information laid on the Table of the 
Hotjse in this regard on 17th Febru­
ary 1956.

As regards Scheduled Castes, only 
a sum of Rs. 9,000 lapsed out of 
the Central grants-in-aid of Rs. 2-70 
lakhs given to the Government of 
Bihar during 1954-55. The amount




